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I,f 
LEGISLATIVE ASSEMBLY. 

WE, t}W llndcrflign£'d, MemberR of tlltl Select 
Commitwe to wllich the Bill to provide for tlw 
hett,er control of the preR" waR referred, have con-
Ridered the Bitl and IHlvn now the honour to sub-
mit this our Report, with the Bill a,s amended by 
us annexed thereto. 

2. wug litle, preamble and dausc 1 (1).-We 
have recast the long title and preamhle and amend- ... , 
ed the short title ill order t.o emphasise the special 
and emergent. charader of this measure. 

Olause 1 (3).·"-We are of opinion that it is un-
necessf~ry to give the Governor Genera.l power t.o 
prolong the life of this meaRnre for 8, longer period 
than two years from its commencement. There-
after the question of itR extensioll should be 
decided hy the l:-cgislature>. 

OlaUSf 3.--·We have made many important 
changes in this clause, wit.h t.he intention of pre-
serving its efficllC:Y against the offending elements 

. of the press and at the RIUlH' time relaxing it.s 
provisionH in favour of those elements which are 
not likely to offend. 

(a) By 8uh-~'la1ll';(' (1) in tJl(' original Bill tIll' 
MagifltrRu' wall ref! uired t.o i.akP Hf'(!lItity in all 
~aR(,1i excf'pt whe)'1' ." 1"01' Hpf'~'iltl l'ea,Hon:~ t,o 111' 
re{'ord(,d hy him .. h~' t"ull~ht; til to dillPNlAI' with 
the secnrit.y. '1'11(' fHlIt-dauHI' as anwnrifld lJY llfoj 
gives tlw District. Magi:lt.ra It' or l'residenc'y MagiH· 
t.rate th.. power to dl·mand s,·('mity. hut. n·qllires 
him t.o givp reasorif' fot" so doing. W.. do not, 
propORC t.nnt JliH mdt'J' Hhollid lip Opt'n to II jndi,:ia.1 
appeal, 118 it mllf'\1 lWI:('HHarily 11(' lJa~ed on groundR 
HI)(lcially withill tlo:· t'ol-(nii'llUlce of executive 
authoriti{,8····and they Olav he of a nature which 
I;houkl not he jlr(xillt'pd i~ 0IIi'Il Court; but the 
faet t.llllt, he 1mB ttl rl'c<ml nn order, which will 
he !\uhj('ct, t{) serutillY by superior eXe<mtive 
authority, will act ali It restraint on arbit.rary 
action. 

(b) We have reduced the I;cclIrit.y which may be 
t.aken under Bub-seetion (1) t,o one thousand 
rupees, with no minimwn, and we have reduced 
t.he maximum sCcllrity which may he t.aken under 
flub-section (.1) to t,hl'('e t.housand rupees. We 
('onsider that t.heAP anlount!l Ahould be sufficient 
to secure the good lwhuviour of the type of pre88 
which ii'! likely to print or pulllish Dlat~r which 
encourage,s murdl'r hut al'e not. exeelJsivc. 

(c) Under both Ruh-dalll-!e (1) and sub-clause 
(.1) we have allowed dw keeper of tho pross a 
poriod of ten days within whieh to lind t!:le money 
required to cover the Rt)curity demanded from 
him; and in both ClL8('B we have added wordl! 
which make it quit!' df'ar t.hat. t.he option to 
deposit ea.sh or gOYf'rnrnellt sf'curities lies with 
the keeptJr of the JH'PSt! und not with tht> Magill-
t.rate. 

(d) We haw Itlr!lufiy ment.ionl.->d in (a) above 
that. we haV<' been ullable> t.o make provision for 
a.n application t.o the High Uourt. against an order 
under suh-clause (1) requiring security, but 
instead we propo8u that in all CIlH()8 wllm·t! Aceutit.y 

has ~een given .by.a new prcMS and that pre.ss 
publishes no obJoetlOllabl(l ma.tter for a period 
of thret> mont.hs, the depol'iit will be returned. 
Sueh a preHs. will ~hen be on th(= same footing &8 
a pre,ss now m eXJ8tellee, and will not be open to 
~ny dem~nd. for 8('~urity uruCAA it prints· 91' pub-
lishes objectionable matter and action is taken 
against it under sub-clause (3). 

(e) We have also decided that an application 
t.o the High Court should lie against all orders 
whereunder presses are required to furnish BeClH'ity 
under sub-clause (.1), and we have incorporated 
amendments whieh will secure that the High 
Court will have materials on which to decidp the 
application; that is to say, the Local Government 
will uow be required to state or describe the 
offending matter on whieh it. basp,s its demand for 
lIecurity. 

ClaU8(l 4.-Wehave recast that portion of sub-
clause (1) which describes the mat~r which ie to 
be treated. as offending rnat~r throughout the 
Bill. This port.ion of the clause bas been severely 
criticised on the ground that. it is much too wide 
and might cover matter conceived and written 
ill a spirit. of !'easonahll' eriticism or comment. 
We llave, therefore, IIdllt-ed aU mentioD of " allu-
Aioll, met;aphor" and so forth, !lncl have stated in 
prf'cisl> terms the natUl'l~ of the matter which is to 
he deemed objectionable; and we leave it to the 
Hig~ Court •• in UIf' last, resort, to decide if any 
particular matwr, however expresRf'ld. does in 
fad fall within tlw ReOpt> of the clauMe. 

We llave aliI() added an explanation which safe-
guards bona fi4e literary and historical writings. 

InUSllluoh as in clause ~ we have provided for 
n period of h'll days within which the keeper of 
the press is allowed to find his Hel.1urity, it is neces-
sary to make provision for the case where the 
press is used to publi8h offending matter before 
the security is deposited. The latter portion of 
sub-clause (1), therefore, provides for the case 
where security has been deposited, and also for 
the case where !It'ICurity has not been deposited. 
In the latter casc, as there is no other means of 
making the ordcl' effective, we have provided that 
the Pl'(,88 itself may he forfeited. An application 
to the High COllrt will lie against this forfeiture. 

We have also mnde certain small amendments 
consequential 011 those made in clawte 3. 

Olauses Ii and 6.-These clauses as amended 
should be read together as they now provide for a 
poRBible seq u~nce of e~ents ill ,,:,hich an offending 
press may g"lVe scellrlty, pubhf!h object.ionable 
matter, and forfpit tb(' Fleetll'it.,Y. It must then 
deposit fresh l<t'clIl'ity, and the sequence may ~ 
repeated. We have mude a very important 
amendment. by the deletion of claUKe (b) of clau~e 
6, relating to t.he power to forfeit the press. We 
now contNnplat.e that so long as the keeper of an 
offending press furnishes security 8S required 
under t~ese clauses, his press will never be subjrct 
to forfeltUl·c. 



Clal(.Y~.~ 7. 8, !} (lnd 10,-·-Thesc clauses relate to 
neWApapers lI.u<i al'e the RlLlIl(', fUlltat'is Ht1t1Il:ndis, 
as clau8Cs 3. 4, Ii awl (i, relating to printing pl·esseS. 
Wf' have made alllt'ndnwnt.8 in dauHOs 7 t.o 10 
eorreHpollrting to th .. Ilmendnwnl-H we have made 
in dBlIS('i'\ :1 to n, a.nd For t.he RI~me fN\SOnA, which 
nt'ed not. 111' r('peat.ed. 

Clause 11.--· 1'h(· amendments made here a.re 
consequential H.IlfIIlH· int.ended to make the dause 
provide for CItHPR whel'e tim(' is given to fleposit 
security. 

Clause 12." Some amendment.s in /lub-CM\l8e (1) 
are also l'on8equential on the provision we hllve 
mad.· whereby t.ime is given for t.he furnishing of 
se(;llrity. It will be ~lCen t.hat in all cast's the 
ke.epe.r of the press is given t.en days t·o deposit 
his !K'curit.y and will be allowed t.o eontiuue to 
UlM-J hiM press during t.lutt time. J n Clllles 
falling under dauS(':1 he is given tNI days from the • 
time when l!(lclIrity is demandml ; in ca.qeS falling 
under dauB(' !) he iii allowed hy sllh-e1auS{~ (2) of 
dauHe 4, or Hub-clause (2) of dause G, as the case 
mlly be, toefl days 'Within whioh he may continue 
to me the preRS and a.rrange to find the security 
which under dause r, he will berequir(>(l to deposit. 

In su b-clauSl' (2) we tia \'I.' de1f't,ed the reference 
to other printing prnSSC8 found in 01' upon the 
premises where thp offending press waif used, as 
we eODl'lider t hat this might. giv.· l'iRI' t.o hardship. 

Tlte 20th &ptemhI.T, 1931. 

We have also provided in flub-clause (3) for the 
ease where II. newspaper is required hut fails to 
deposit security. We propose that the declara-
tion in respect of the newspaper under section !) 
of t.he Pre8EI and HegiAt.ration of Books Act., 1867, 
should be annulled OIl tllf' expiry of t.lw time 
allowed. 

{)lau.~p. 2.1.-Sub-elnnsf' (I) ha.~ been amended 80 
that it will cover orders requiring t.he depoHit of 
IJElcurity, or orders of forfeiture, which Itre hased 
on specified portions of objectionahle matter. 
We have also amended this sub-clause 80 that 
no burden of proof shall lie on eithet· party. 
In addition to this, we have added a new sub-
olause (2) to provide for an application to the 
High Court in the case of a printing press which 
has heen forfeiw.d under sub-clause (2) of clause 
12, t.o set aside the order of forfeiture on t.he ground 
that the preil!! had not been IlRCd in contmvcnt.iol1 
of t,hat Cla.ll~. 

Clauses 2J find 26 ha.Wl boon amended eonstI-
quential1y. 

3. The Bill was publi,dltld in the Gl17.ette of 
India, dat.ed the. 12th Sept-emller, J 9:n. 

4. We think that the Bill ha!'! not, boon 80 altered 
as 'to require re-publication, and we reeommend 
that it be passed 8.8 now amended. 

ARTHUR MOORE. 

J. CRERAR. 

M. SHAH NAWAZ. 

*H. So GOUR 

*B. SlTARAMA HAJU. 

*B. R. PURl. 

*e. S. RANOA 1 YER. 

F. X. DE SOUZA. 

S. R. PANDIT. 

A. SUHRAWARDYi 

*A. HOON. 

• Subjeot to a minute of diuent. 



MINUTE OF DISSENT. 

Wbil(' we, It('.knowlt'd~e that the Selent. ('..0111-

mittee have· materially recast. the Bill submitted 
to it for I'c-eomdoerA.tion, we £.~f'J (1oI1st,rained t~) 
haw· t.o reeord (llll' consideroo diilt!ent from several 
provillioliR whit·.1! W(' t.hink reqnirf' to he further 
ummll]cd. 

W (' I:lttngorilll' (,hmn Ill! followt:l :---

Cl(Ju.~(~ 1.-W'1 t.hink that. Hw "ff·amble ill too 
wide Iweausl) t.hf' word "violencf''' in the pre-
amble though it is qualified in dause 4 (a) of the 
Bill is st.ill 'sulICept.iblc of misconst.ruction ano 
might conceivahly he Ilsed t.o f'lilarge the opera-
tion of thc clause dealing with such offence. We 
t.herefol'(~ I:mggoRt that cert,ain qualifying words 
such us "eertain acts of violence" be added. 
In this conneetioll we invite reference to our 
comment under clause 4. 

O1a1l8c 2 (3).-- Some of Ull think t~at the l~w(\r 
given to the Governor General m Council to 
extend t,he Act. to a furt.her period not excf'Alding 
one Yf'ar is unjust.ified. 

Olause .1.----The principle of section 3 requiring 
a new press to give securit.y is we think ullBound. 
We think that every press must be presumed ~o 
st.art. with innoeent. intentions, and if it abuses Its 
privilege it can be dealt with as provided in clause 
:i (.1). 

Allsuming t.hat security ill t.o be taken from 0. new 
press we t.hink t.hat the .Magisterial .order .should 
hI' appealahle to the HIgh Court. In th18 COIl-
nl'('.t.ion W(' would notp t.hat. the Government of 
]Ildia Act gives the High COllrt general power of 
f>lIpt~ril1telldenee. direetioll and contr.ol over all 
eourt.~ subordinat.e tlwret.o. and t,here IS no reason 
why t.hat cont.rol should be wit.hheld in a magis-
terial order paAAed under thi!! clause. 

We t.hink that thf' proeeedings before the Magis-
t.rat.e, even though summary, should be of a. judi('ial 
charactl.lr and the Iwculled should be given an 
op}lOrt.unit.y to show eausf' before any order to his 
prejudice if< pasHed, 

In vit~W of th,' mi!lchief aimed at. and small 
presses used for t.he disBe.mination of such. news 
tll(, amount of t.he security seems to us exeeSSlve. 

Wt' need Ileuredy add t.hut three mont.hs' p~oba
t.ioll allowed under cluuse 3 should he omIt.ted 
if appeal is allowed to the High Court.. 

Clause 4.---'l'}1C wording of t.his clause is st.ill too 
wide ami might. bf' eOlll'ltrueo to ext.end to cases 
not intended to Lp covered hy it.. 

Particularly in clause 4 (b) t.lll' dOlling lines to 
t lIe eff('(~t tbat any printing press which directly 

SIMLA: 

The 20th September, 1931. 

Ill' il1dirl!etiy .'xpn~f<rU_'" appro\'l •. l 0)' adrul'st.ioll .. of 
any perM<)It, real or fietit.iolJ:;, who haR (~omlllitt~ 
or it; allegf'd Of Tf'prespntf'd to huv\' committed any 
I:meh offence" an' 1.00 wirl(· a,nd might. expose ~ 
person wlto illflinellt,ly comulI'nt,s lJ}lOn thfl merit.s 
of thf1 fJfIl~lIdl))' IJncoruled~d wd.lt ,.IIP offence and 
wit,hout dl'trnrtillg from it..'I wavity 1;0 the pt~nalt.y 
of tlw f'l'et,ion, WI' t,hink t.loal·. I,lw dallSf~ IdlOuld 
he mad" Ruhjl'ct to the domilHlting purpose of 
dause (a). 

We think that. tIll' phnw· ., cognizable offencl'l 
involving violence" is apt to 1)(' misLJudM8t.ood 
and, if so, miAApplied. The Gl'iminal jurisprudence 
of t.he country knows what eognizlthle offence is, 
but t.Iw plmtlw " illvolvillg yiolenee ., is lJOW and 
its a.ppli(~a,tion might Ij() given an e1flstieity iucom-
memmrate with the real pur)lo~t' of the Bill. 

Clause 5.---111 view of what, we ha.vl' stated he-
fore, lutm(,ly, t.hat. the offending pl'ell~CR Ill'f' small 
and inconf!equcntiul a.8 regf1l'lis t,lwir value, the 
maximnm Slllll of RI!. 10,000 fixed for deposit. of 
further security is (lxceasive. 

We have already made it. dear' t.hat hefol'(~ for-
feiture is ordered or a deposit of a Rum is dtlmanded 
the sII.lutUI'Y rule of audio alteram partm'n should 
not, be d~part.ed from. 

Clau.se 7,- We do not t,hin\, that it was the 
intent.ion of tIll' PrellR Aet of 19JO that, double 
security I!hollld I)e demand I'd fl'om II. person when 
be is both the kerrer and JlllbliRh p r. In this 
cu.RI) WI' think tllltt tbe pel'Il01l heillg '-lIP. snme ouly 
olle securit.y ~llOuld IlIlttiel'. 

CII1,w~e 8.--We t·hillk thai the High Court should 
have jmisdict.ioll t,o I'('vis(' ordl'.J'1! passed undflr 
t.his clause. 

Clau.se !J,-- We t.hink t.hat. tlw High COUI't.I'}lOuld 
have jurisdiction to go into the qlln.ntlltY/ of security 
demanded under this cla.us!·, 

Cla.u.w' 2.3.-WI) hav!' alT'eady commented upon 
tht' limited POWI!TS ~jv(,11 to t.hC' HigIl Court.s. 
In pa,rt.icnla}' we Ob:;('fVt' t.Il/it this dltllsc does not 
give power t.o enquil'!e whl't III'I' t.he document in 
quest.ion was or wns not. published hy t.he accused. 

C IU1J.se 30.·-W r st.rougly fl'd tbat the forfeiture 
under t.hil! e1aus!' I!hould 1)(' liuJ+'I't, to 11,1/ bO't1Ll 

fide incumhrances en·lI.t"d 011 t.III' prf-Hf>. sineI' forfei-
ture would otherwise pel1l1.lisf' wholly innocent 
t.hird parties. since forfeiture of t,he property by 
t,he Crown creat.eR a paramount right and would 
destroy all in(,llmhralle(~s, I'lJargl'~s amI elaims, 
however well foumit·d, in fayour' of persons. how-
ever innocent.. 

H. S. nOllR. 

B. R PURl. 

B. RlTARAMA RAJU. 

A. HOOK. 

C. B. HANGA 1 YEn. 



if, 
[As .AMENDED :BT THE SEuCT COllIO'l"l'EB.) 

[Words printed In Italics indicAte the 
amendments suggested by the ,Com-
mittee.] 

A 

BILL 
'1'0 

Pf(mit/c against t"l! pflblimtio'/1 (lj matte.r inciting 
to UJ' (,11{'(Y!t'Togirig 1t1urde'T or vi{)U~'IICC, 

W:UEREA~ it is (lxpedient to provide aga'i'II,yt 
tlte 'jiublicllt'io'lt of 'ItIutu'r i/lcit i rtg to or e'lINJlU'arJ1,1Ig 
rll:ltl'drr ur violenf'{!; It is herehy enacted as 
follows :--

t, (1) This 
Short title. extent 

duration. 

Act may be called the Indian 
and Press (E"l£rgcnC1J Powers) 

Act, 1931. 
(2) It extends t.o the whole of British India. 

inclusive of British Baluchistan and the Sonthal 
Parga.nas, 

(3) It shall remain in forcc for one year only, 
but the Governor General in Council may, by 
notification in the Gazette of India, direct that it 
shall remain in force for a further period not 
exceeding one year • • ... ... 

2. In this Act, unless there is anything re-
pugnant. in t.he subject 
or context,-Definitions, 

(1) "book ,. includes every volume, part or 
division of a volume, pamphlet Bnd 
leaflet, in any language, and cveTY sheet 
of music, map. chart or plan separately 
printed or lithographed: 

t2) "document" includes also any paint-
ing, drawing or photograph or other 
visible representation; 

(3) "High Court" means the highest Civil 
Court of Appeal for any local area except 
jn the case of the province of Coorg wbere 
if, means the High Court of .Judicat,ure 
at Madras; 

(4) "Magistra,te" meaus a District Magis-
trate or Chief Presidency Magistrate; 

(5) "newspaper" means any periodical work 
containing public new!I or comments on 
public news; 

(6) "news-sheet" means a.ny document OdIN' 
than a newspaper containing public news 
or comments on puhlic newl:i or allY 
matter dcserihed in :,;ub-sect,joll (I) of 
section 4 ; 

(I) " 1'1'('1*\ " jllnhldl'~; a print,jlll! 'prf'A3 Ilnd all 
llIadlilJl~tl, iDlplemf'llt.l~ and rhU11, 9J1t/I'Il-l't.r; 
'·hl'reof amI all materials used for llJult,i-
plying uoouments ; 

(8) "printing-press II includes all f'JlgiUI!tI. 
machinery, types, lithographic st()nee, 
implElments, utensils and ot.her plant 
or materials used for the purpose of 
printing; 



'" 

XX, .. 1887. 

(!J) .. unautboriSt,'() uewapal",r" 011)"'118---

(a) any l)f'w£lpall(lr ill I'flSPI"(:t of whi(lh tb~re 
are Dot fOl' Hie time being va.Jid de-
daratioJltl uudor seet,ion fi of t.Jw I'rl\l4H 
and Itt'gistration of Bvoka Aot, 18fi7. 
and 

(b) any newspaper in respect of whidl 
security has hOt'll required under 
this Act, but bas not becn furr.ishod ; 

(10) "unauthorised news-sheet" means any 
news-sheet other than (. news-sheet pub-
lished by a person authorised UDder soc-
tion 15 to publish it, ; and 

(11) ., undeclared press" mt!&ns any presa 
other than a press in respect of which 
there is for the time being n valid de-
claration under section 4 of the Press 

XXV of 11167. and Registration of Book!! Act, 1867. 

Control of printing-presses and newspaptrs, 
3. (1) A.ny person keeping a printing-})IOSS 
., . who is required to make 
OepOfllt o.f ~"unty by a declara.tion under sec-

keepera of prwting-pre811tli1. • 
tlOn 4 of the Press I1mI 

XXV of 1887. Registration of Books Act, ]867, UUlY bt~ rrqttired btl 
thtl Magistrate hefort~ whom tho declaration is 
madc,fCl'f' reasons to bt· ·r~ in ulf'itirt.t/, to deposit 
with tJu~ Magistrak 'within ten days frmn the JD.y 
on '/I.'kid, the dedaratiml is made, 1!(\~llrit,y t.o such an 
amount, not heing '" '" more than one thousand 
l'Upee8,8.8 the Magi!ltra.te may in each calle t,hiuk 
fit to require, in money or the equivalent t.lwl'f)nf 
in securiti«'-8 of the Govcmrm.'Ilt of India ([8 tlte 
pr-.,sotl. m,"i.;ing the depos';J may clioos{' : 

'" '" '" '" '" '" 
Provided '" that if a dnposit has been required 

under sub-section (3) from any previous keeper 
of the printing-press, the 8ecurity which may 
be required under this sub-section may amount 
to tMe.e thousand rupees. 

(2) W"erf~ ,~PeUritll requinil undrr S'Ilb-,w'diIJlI (1) 
has ber.n deposited it, re'pect of (mil JYrjn'!:'lIg-pre~s, 
and fM a 'P'rioc(. oj t}l1'I:e 'fTIontlus from tIle dat.e of 
tJw rkeJaratwn mtJfu'ioned ,in 8U}J-Sect'iO'/l. (J) no (If'{ler 

is nuuJ.e by tM Loca.l G01.Jtrm'llent unrie1' sf'cf'iolt .J 
in respe(;t (If such 'jWell,~, the ,~ec'Urity shall, ouappli-
(Xltion. by the keeper of tlu: pre,iS, be r(funilet.l. 

(3) Whenever it appears to the I.Jooal Govenl-
ment that any printing-press kept in a.ny place 
in the tcrritorif'..8 under its administration, in 
respect of which se.cllrity '''fuler the 'jWCJII.isi(ms of this 
Act "as 11.0t bnm 1'equirffi, or lUlm'tlg IIee1/. 'l't~qflir('d 
MS bef.n. rl'jl1'ndf'fl ?lillarr 8fJ.b-serJ.ion (2), is u,s('d for 
the purpose of p'I'inti'fllJ (W .publifillin!1 allY n.("WH-
paper, book (tT other docu1Tl~tlt ronlaining any 1Oords, 
signs ur 'lJisibk re'jWC8entati(J'll,l/ of the naturf'. des-
cribed in se(:tion 4, sub-sectioll (1), tIm J.lo(~l (jov-
"lUmollt mny, hy n(ltjel~ in wI'iting to IIIf' A:l~(''jJe'r 
of til.('. press sflfl,i'flg or d,f~Jjcrihi1l,q .~Iwll. 'II>(YI'((~. ,~ig'18 
0' 'I.lsiMp. repff'.~entati.(Y(t,~, O1ll/:'f' t,he kf~!lPf'r >I< >I< t.r, 
dep""it. wit.1l the Mi\gil1trato wiibin whflllP- juriHdk-
tion the preKs iR ~jt'llat(~d sl'(~uJ'it,y to liudJ Bh 
8.DlOWlt, hot bdng !IN; than five JHlJlllr,~d \.r mure 
than three thouSUlld rupees as the IM:u.1 Oovp.rll-
ment may thillk. fit to require, in money or the. 
equivalent thereof in securities of tho Government 
of India as the per80n makiN,J the depo8'it may ehoose. 



3 /2 
(4) Such n~tice SM'1 arppoint a dale, not beillg 

S001/l"r tnan the tenth My after tlw d~ae of the issue 
of the twti('/.', (1)1, &r Ix:.forcwhich the dt'posit .~hall be 
1//(/d". . 

4. (1) WhelleVf>T it. appears t.o the Local Oov-
Power to uoolare 8ocuri. t~rnment that any print· 

ty or pr""", forfeited in ing-prcss ill respect of 
OtIrt"jJl MseS. which Imy sr.eurity haa 
IH'(~1l o'/'l/",/,('d to be (lt~l)()ll'ifA'(i 'lI'Iul~r 8(lctioil :1 is 
ulmel for the purposP. of printing or publishing 
any newspaper, bonk or other document contain-
ing :tny words, signs or visible representation!'! 
which·_· 

(0) l:ucitf to rrr encourage, m' tend to incite to 
or to ~nc()ura~qe, the com-mis.llion of any 
(!Or"n,ce of murder (I'/' a,1!Y cogniu.blr oJJm1.Ci' 
in'Oolv£lIg ·lIio(mu;e., O'r 

(1,) di't'!':ctly or in(b:rer.tly I'xpress IJl)pm1.1al rrr 
a(/lffl,1:ration of an!1 s'u-en lliT(mcf', or of any 
IN-"/'SO'lt, rt'al or jictitf:OU,~, who !tas com-· 
milled or i.9 aUegt'4 or re.pr('$ented 10 have 
('()lIfmiUnl auy 811,<;/' oDfmn· 

t.he Lo(,al GOVBfllment. lIlay, hy notice ill wl'iting 
t,o t,he kt'pper of lIuch pI'inJ;ing-press, stating or 
describing the wonitl, signs or visihle repretlent.u.· 
tiona whieh in it.R opinion a.re of the nature 
de.scrihed l~boVlI---

(i) 'lI'lir:rf s('C'u,,·j/.ll lut.'l llelm de]JOsiled. dPClare 
sllch ~et;ltrity af any porti~n therPOf. to 
III' forfeited to His Majesty, or 

(i'i) 'Where sef.'1wd.!I h(lS '/lot. be~/I deposited, 
de.cla.re til(' pr('.~.~ (II IH~ frrrff'"il,(~d to Hi.'I 
M "jest:'!, 

Wild may /liso declare all copies of such newspaper, 
book or other dOCllnll'nt wherever found in British 
India to be forfeited to His Majesty. 

EXPkJnation.-N 0 e:xpre.Yl>-um of approval or admi-
ration made in a historiC/it or literary work .~hall be 
deemed to be of the nature descriheAi in this 8ub·.'1ec-
tiM!, unle-s.'1 it ha,,'1 tlte tmu1ency described in cla'u,~e (a). 

(2) After the expiry of ten days from the da.te 
of the iBAue of a notice under sub-section (1) 
de.daring a security or any portion thereof to be 
forfeitR .. d, the declaration made in respect of such 
press under section 4 of th(l Press aud Registra-
tion of Books Act, 1867, shall be deemed to be XXV of lICIT 
annulled. 

I. (1) Where the security given in respect of any 
preAS, or any portion 

Deposit of ftlrthl,r I!tl- the e f h b died .ollrity. r 0, 8S een ec 8J' 
forfeited under seotion 4: 

or ,~ection 6, every person ma.king a. fresh deolar-
ation in respect of such press under section 4 of 
thePreS8 a~\,1 R~i8tl'ation (~f Books Act, 1867, X1Vof 1887. 
l'!hall depOSIt WIth the Mn.glSt.J'll.t.e before whom 
Bucb dedarlltioll is made· semlrity to sllch all 
amount, not being less than one . thousand or 
more than ten thousand rupees, as the Magistrato 
ma.y think fit to require, in money or the 
equivalent thereof in securities of the Oovernment 
of India as th~ person rooking tllf~ ikposit m.ay 
choose. 



(2) Where 8. portion only of the security given 
in respeot of such prfl8S 1111.8 been declared for-
feited under section 4 ar sl~ctwn fi, any unforfeited 
balance still in deposit shall bt~ taken as part. of t.be 
amount of seourity required under Aub-Aectinn (1). 

6. (I) If, afte!' '" ... security has been del'osit,('d 

Power to u(,(',I&ro fur-
t.her l!Nlurit.y .... Alld 
pu blioAJiollK Iorfllilt><l. 

under s('ctwn fj, th\.· priut-
iug-press is again mll'lt 
for the purpose of printing 
or publishing any JltlWS-

paper, book or other document containing ItDy 
words, signA. or visible reprf'scnta1riolls which, in 
the opinion of the Local Government, are of the 
nature described in scction 4, 8ub~section (1), 
the Local Government may, by notice in writing 
to the keeper of such printing-press, stating or 
describing 81loh words, signs or visible reprel'lcnt-
8.tions, declare-

(a) the further securit.y so depoAiwd, 01' uny 
portion theroof,atul 

* * * '" '" 
(b) all copies of such newspa.per, hook or 

other document whert'ver found in BritiHh 
India 

to be forfeited to His Majesty. 
(2) AJter liU' e:rpitnJ oj len days fmm tll(, i!lRU(' of 

a flOlic.e unlb~r S'Ub-sect'im~ (1). tllf' d,!(~luratiml mati#' 
in re.spt'Cl of .~"I1C1, press 11 rulf!'( Hect'«)ll 4 oj tilt' Prr.l;,~ 

XXI' l>J 186;. and Registlflllini/ I~l ROfI/.-s Ad. 1867, ,~l/ll/J b., tll'Nlwd 
In hI' tl'/oJ1/iJrd. 

7, (1) ;hlY pnhli~hf'r of a nt1wspaper who is 
, 1'f'Cjuil'eti to lIlake u. dt" 

I)epo~it uf Hill'Ul'il\' h\' I t' . d' '5 pllbli!!htll' 01 De\"~J.aPer,' ('. ara 1011 un t'r sectlOll 
of Ule Pl'eHS alldRegill-

XXV of U117. t.ration of:Bookll Act., IHU7, 11Ut!1 IX' rl'l{1lir'Nl by du' 
Magistrate before whom the declaratiou is Illade, 
for re.asolls to be 're.corded in writing, /0 deposit 
witlt thR- M ag'istrate within te:n O,(l.llS Jrmn the (/,all 
on which tlu! declaratw/I t$ maol', ~!('curit.v t.o such 
~m amount, not being • * more "dUlll ()n~ 
thousand rupees, as the Magistrate may in each 
caso think fit to require, in money or the equiv-
alent thereof in securities of the Government of 
India as the person maJcing lire deposit may clwose : 

• • • * 
Provided 01< that if It deposit hall been required 

under sub-sE\ction (3) .from any previous publisher 
of the newspaper, the security which ma.y be 
required under this sub-section lIlay amoun~ to 
three thousand rupees. 

(2) Where lJecurily reruireJi Willer sub-Iledion 
(1) MS been deposited in rcsPL'Ct oj anyuewapaper, 
and Jar a period of three rnanths from tke date of 
the decla,ration rrwm'ioned itl stIh-seaticm. (1) 
no O'1Y.ier is made by the LoollGcnlf!rn-
m.ent 1t'rt(if-r sedwn 8 in rcspeci oj IlucJl ncwspapt:r, 
the s('l.'1Itrity SMU, on application by tlte publisher 
of t.he lIeU.'Il]Klper, be rl'juna,l.!tJ. 

(3) Whenever it appears to the Local Govern-
ment that 0. newspaper publishell within its terri-
tories, ill respect of which secwrity u/ruler the pro-
vi6ions of this Act Iu.s 'fUll been requireA, or kavi'llg 
'been rcguired hall been leJwruied Utu!,f/T ,yuh-section (2), 
contaiDs any words, signs or visible representa-
tiOJl8 of the nature described in !It'..ct~Oll 4, Rub-
eection (1). the Local Govt".rnment lDay. by notice 



in writing to the JYltbUshe., of stlClt newspaper, 
stating or iI~~cribing ,mel! 'lI)()rils, sign,~ or visible 
representations, require the publisher to deposit with 
the Magistrate, within whose jurisdiction the 
newspaper is published, soourity to such an 
amount, not heing Jess than five hundred or more 
than fA'ree thousand rupees, as the J~ocal Govern-
ment may think fit to require, in money or the 
equivalent thereof in securities of the Govern-
ment of India. 

(4) Suell n.otir,c shall appoint a dak, not being 
sooner than the tenth day after the d4te of tke issue 
of the rtotice, on or lwfore which the deposit shall be 
made. 

S. (1) -If any newspaper in respect of whioh 
any security has been 

~ower ~ d~lare ~- deposited o,s required by 
ourlty forfeited In cortlUD section 7 contains any 
cueB. words, signs or visible 
representations which, in the opinion of the Local 
Government, are of the nature described in 
section 4, sub-section (1), the Local Government 
may, by notice in writing to the publisher of such 
newspaper, stating or describing such words, 
signs or visible representations---

(a) where the ,~erurity has bp,cn deposited, declare 
such s(x-'1.~rity, or any portion thL>reQj, to be 
forfeited to His Majesty, or 

(b) where tllR se,curity has rwt been d#'.'fKJ8ited. 
annul the d,e.claration made by the 'fY/.th-
liliiter of such, 'tlR'Wllpapcr uruier sf'dum 5 oj 
the Press and RegilitrotitJn of Books Act, xxv "J 181', 
1867, ,-

and may also df!Clarc all copies of such newspaper, 
wherever found in British India, to be forfeited 
to His Majesty. 

(2) After the expiry of ten days from the date 
of the issue of a notice under sub-section (1) 
declaring a ,~ec1l,rity O'f any portion thereof to be Jor-

JtJiJA?d, the declaration made by the publisher of 
such newspaper under section 5 of the Pre&ll and 
Registration of Books Act, 1867, shall be deemed XXV .. 11.7. 
to be annulled. 

9. (1) Where the security given in respect of 
. any newspaper, or any 

I~p08lt of further /le. portion thereof IS' d 1 _ 
~~ , ecM 

ed forfeited under section 
8. or section 10, ~ny person making a fresh declara-
tIOn under sectlOn 5 Of the Press and Registration 
of Books Act, 1867, as publisher of such newspaper, XXV 0I1N7. 
or any other newRPaper which is the same ill 
~bstance as. the said newspaper, shall deposit 
WIth the MagIStrate hefore whom t.he declaration 
is made security to such an amount, not being 
less than one thousand or more than ten thousand 
~pees, as the Magistrate may think fit to require. 
lD money or t llliquivalent thereof in securities 
of the Governme of India. 

. (2) Where a portion only of the security given 
Pi r~spect of such newspaper has been declared 
fo~elted under section R or section 10, any unfOl'-
felted balance still in deposit shall be taken as 
part of the amount of security required undet 
sub-section (1). 
H202LAD 



10. (1) If, after • 
Power to declare fur· 

ther security and news· 
papen forfeited. 

... security hall been 
deposited under ~(l(',fion 9, 
the newspa.per again 
contains any words, sigon 
or visible representations 

which, in the opinion of the Local Government, a.re 
of the nature described in section 4, Bub-section (1), 
the Local Government may, by notice in writing to 
the publisher of such newspaper, stating or des-
cribing suoh words, signs or visible reproaentli.-
tions, declare-

(a) the further security so deposited, or any 
portion thereof, and 

(b) all copies of such newspaper wherever 
found in British India 

to be forfeited to Hie Majesw. 
(2) After the expiry of ten days from tho date 

of the issue of 0. notice under sub-section (1), 
the declaration made by the publisher of lIuch 
newspaper under section 5 of the Press and Ro-

xxv of JIIII'1. gistro.tion of Books Act, 1867, shall be deemed 
to be annulled and no further declaration in res-
pect of such newspaper shall be made save with 
the permission of the Local Government. 

11. (1) Whoever keeps in his possession a press 
?JJhich is used for the 

Penalty f?r. keoping printing of books or 
prt'lllll or p~bli8hmg ne~B. papers without making 
paper Wl.thout makmg 
aepoait. a. deposit under section 

3 or section 5, as require,d 
by tk Loc.al Govcmment or the Magistrate, as the 
case may be, shall on conviction by a Magistrate 
be liable to the pena.lty to which he would be 
liable if he had failed to make the declaration 
prescnbed by section 4 of th~ Press and Regis-

xxv 011867. tration of Books Aot, 1867. 
(2) Whoever publishes any newspaper without 

making a deposit under section 7 or section 9, as 
r~1lired btJ the Local GO'lJern-ment Q'r tlw Magistrate, 
as t'he case '/lUll! be, or publishes sucb news-
paper knowing that such security has not been 
deposit-ed, shall, on conviction by a Magistrate, 
be liable to the penalty to whioh he would be 
liable if he had failed to make the declaratioIi 
prescribed hy section 5 of the PreBS and Registra-

xxv of 1887. tion of Books Act, 1867. 
12. (1) Where a deposit is required from the 
001lReqll.e,wu oj failure. 10 keeper of a printing-

deposit security U8 required. press under * * 
section :3 ... *, such press shall not be 
W!Cd for the printing or puhlishing of any news-
paper, book or other document after tM expiry 
of the timt'. aUowcd to make the deposit until the 
deposit ·has heen made, and where a deposit is 
required frool, the keeper of a printing-press under 
seeti(m 5, such press shall not be so use,d u,ntil tM 
deposit lias been made. 

(2) Where any printing-press is used in con-
travention of suh-scction (1), the Local Govern-
ment may, hy notice in writing to the keeper 
thereof, decla.re the prese * ... ... to be 
forfeited to His Majesty. 

(3) Where a deposit is r~uired from. the publisher 
of a newapalJer wruier section 'l and the deposit is 
not made within the time allowed, the declaration 
made by the publisher u1lAlet- 8ection 6 of the 

XXV of 18~7. P1'e88 aM &!Jistration of Book" Act, 1867, 8Mll be 
deemed to be anmtlled. 
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18. Where any person has deposited any 
security under this Act 

Rtlturn of c1(l}lOsited lItl- and ceases to keep the 
(lurity in oortnln 0I\.l105. 

press in respect of which 
such security was deposited, or, being a pub-
lisher, makes 0. declaration under section 8 of the 
Press and Registrn.tion of Books Act, 18fJ7, he xxv of 1867. 
may apply to the Magistrate withln whose juris-
diction sueh press is situat.e for the return of the 
Aaid security; and thereupon such security shall, 
upon proof to the satisfaction of thfl Magistrate 
and subject to the provisions hereinlH~fore con-
t.ained, be returned to such person. 

14. Where any printing-press is, or any copies 
·1 f J of a.ny· newspapor, book 
Mue 0 Bearo I wltlTunt. th d· t or 0 er ocumen, are, 

declared forfeited to His Majesty under section 4, 
Reetion G, sedion 8, section 10 or Reetion 12, the 
Loeal Government may direct II. Magistrate to issue 
a warrant empowering any police-otlicer, not 
helow the rank of Sub-Inspector, to seize a.nd de-
tain any prop~rty ordered to be forfeited and to 
enter upon and search for such property in any 
premises-

(i) where any such property may be or may 
be reasonably suspected to be, or 

(ii) where any copy of such newspaper, 
hook or other document is kept for sale, 
distribution, publication or public exhi-
bition or is rea,souably sUllpectt~d t.o be 
so kept. 

Unauthorised news-slteets and newspapers. 

15. (1) The Ma.gistrat.e may, by order in 
Authorisation of per- writing ~Il:d subject to 

~on8 to publish noW8- such condItIOns as he may 
phoots. think fit to impose, au-
thorise any person by name to publish a. news-
sheet, or to publish news-sheets from time to time. 

(2) A copy of an order under sub-section (1) 
shall he furnished t{) the person thereby autho-
risOtl. 

(3) The Magistrate may at any time revoke an 
order made by him under sub-section (1). 

16. (1) AllY police officer, or any other person 
Power to seizil and del!- empowered in this behalf 

troy uuauthoriBod news- bv t.he Local Govern-
shootIJ and newspapeJ·s. ment, may seize any un-
authorised news-sheet or unauthorised newspaper, 
wherever found. 

(2) Any Presidency Magistrate, D.i.I!trict Magis-
trate, Sub-divisional Magistmte or Magistrate of 
the tirst, class may by warrant authorise any 
police-officer not, below the rank of Sub-Inspector 
to enter upon Hond search any place where any 
stock of unauthorised news-sheets or unauthorised 
newspapers may he or may be reasonably sus-
pected t.o be, and such poli(~e-officer may seize 
any documents found in such plaee which, in hi!! 
opinion, are unauthorised news-sheet,~ or unautho-
rised newspapers. 

(3) All documentR seized under sub-section (1) 
shall be produced !LS HOOll lUI may br heforr 1\ 

Presidency Mngistrnte, District MagilMate, Sub-
divisional Magjst;rntl~ or Magistrate of the first 
class, and all documentR seized under sub-st'ction 



(2) shall be produoed as soon as may be before 
the Court of the Magistrate who issued the war-
rant. 

(4) If, in the opinion of such Magistrate or 
Court, any of such documents are wt/luthorised 

. news-sheets or unauthorised newspapers, the 
Magistrate or Oourt ma.y callse them to be des-
troyed.. If, in the opinion of such Magistrate or 
Court, any of sllch doeumellts are not unauthoris-
ed new8-sheet~ or unauthorised newRpapers, such 
Magistrate or Court shall dispose of them in the 
manner provided in sections 1)28, 1)24 and 525 of 

Vof ISItS. the Code of Criminal Procedure, 1898. 
17. (1) Where a Presidency Magistrate, District 

Magistrate or Sub ... 
Power to seize and for- • . 1M· 

feit tmdoclared prelltlOR dlvislona aglstrate has 
producing IInauthori-t reason to believe that 
Dews·shNlts and IIIlWII' an llnauthorised news-
pap6l'll. sheet Of unaathoris-
ad newspaper is being produoed from an 
undeclared press within the limit.s of his jurisdic-
tion, he may by wl\rran~ authorise any police-
officer not below the ra.nk of Sub-Inspector to 
enter upon and search any place wherein such 
undeclared press may be or may be reasonably 
suspected to be, and if, in the opinion of suoh 
police-officer, any preS8 found in such place is an 
undeclared press and is used to produce an un-
authorised news-sheet or unauthorised news-
paper, he may Reize such press and any docu-
ments found in the place which in his opinion 
are unauthorised news-sheet,s or unauthorised 
newspapers. 

(2) The police-officer shall make a report of the 
search to the Court which issued the warrant and 
shall produce before such Court, as Boon 3S may 
be, all property seizcd : 

Provided that where any press which has been 
seized. cannot be readily removed, the polioe-
officer may produce before the Court only such 
parts thereof as he may think fit. 

(3) If suoh Court, after such inquiry as it 
may deem requisite, i.& of opinion that a press 
seized under this section is an wtdt'..clared press 
which is used to produce an unauthorised news-
sheet or unauthorised newspuper, it may, by 
order in writing, declare the prcss to be forfeited 
to Bis Majesty. If, after such iuquiry, the Court 
is not of 8uch opinion, it shall disposc of the pre88 
in the manner provided in sections 523, 524 and 

V of 18t8. 525 of the Qode of Criminal Prooedure, 1898. 
(4) The Court shall deal with documents pro-

duoed before it under this section in the manner 
provided in suh-section (4) of section 16. 

18. (1) Whoever makes, sells, distributes, pub-
Penalty for dill8elJlin&t. lishes or publicly e~ibits 

iog unauthorised news· or keeps for 8ale, distri-
.beets and newspapers. bution or publication, any 
lmauthorisoo news-sheet or newspaper, shall be 
punishable with imprisonment which may extend to 
six months, or with fine, or with both. 

(2) Notwithstanding anything contained in the 
V of 1898. Code of Criminal Procedure, 1898, a.ny offence 

punishable under 8ub-section (1), and a.ny abet-
ment of any such ofienc.e, shnll be cognjzable and 
non-bailable. 



Special provisions relo.ting to the seizure qf certain 
doowments. 

19. Where any newspaper, hook or other dooU'-
l'owor t.., declare oor. ment wherever made ap-

taiu }luhlioil.tioDs forfeit· peaTS to the Local Gov-
od and to illlluc seardl ernment to contain any 
wn.rrltnt. for sn.mt'. words, signs or visible 
represent.ations of t1l(' nature described in sec-
tion 4, sub·section (1), t.h(, I,ocal Government may. 
by notification in the local otlicial Gazette, stating 
the grounds of its opinion, declare every copy of the 
isslle of the newspa.per, and every copy of such 
hook or other document to be forfeited t.o His 
Majesty, and t.hereupon any police-officer may 
seize the Rame wherever found in British India, 
and any Magistra.te may by warrant authorise 
auy police-officer not below the rank of Sub-
Inspector to enter upon and Rearch for the same in 
any premises where any copy of such iaaue or any 
such book or other document may be or may be 
reasonably suspected to be. 

20. The Chief Customs-officer or ot.her officer 
Power t.o dotain llaok. authorised by the Local 

ngllA containing certain Government in this behalf 
publicationR when im· may detain any package 
(lorW int.o British India. brought, whether by land, 
sea or air, into British India which he suspeots to 
contain a.ny newspapers, books or other documents 
of the nature described in section 4, sub-section 
(1), and shall forthwith forward copies of any 
newspapeffl, hooks or other documents found 
therein to such officer as the Local Government 
may appoint in this behalf to be disposed of in 
such manner as. the Local Government may 
direct. 

21. No unauthorised news-sheet or un-
Prohibition of trans· authorised newspaper 

mission by post of (lllrtain shall be transmitted by 
documents. post. 

22. Any officer in charge of a post-office or 
authorised by the Post-

Power to detain nrticles Master General in this 
ooing transmitted by post. behalf may detain any 
article other than a letter or parcel in course of 
transmission by post, which he suspects to 
contain-

(a) any newspaper, book or other document 
containing words, signs or visible 
representations of the nature described 
in section 4, Hub-section (1), or 

(b) any unauthorised news-sheet or unautho-
rised ncwspaper, 

and shall deliver all such articles to such officer 
as the Local GovernDlent Dlay appoint in this 
behalf to he disposed of in such manner as the 
Local Govetnment may direct. . 

Powers of lIigk Court. 
23. (1) The keeper (if a priming-pre1J8 who 

Appliootion t~ High 
Court t.O Ret /lside order 
of forfeiture. 

has been orderp.d tn deposit 
security under sub-section 
(.3) of lIeclwn 3, or the 
lYUblisher of a newspaper 

w/w has been ordered to riepo.'I'it security under 
sub·.'ff'.ctio-n (3) of section 7. or any person having 
an interest in any property in respect of which 
an order of forfeit.ure has been made under 
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section 4, section 6, section 8, section 10 or 
section 19 may, within two months from 
the date of such order, apply to the High 
Court for the looa.l area in which such order 
was made, to set aside such order, and the Hi.gll 
Ooor' Bludl dedik if the newspaper, book or 
other document in respect of which the order 
was made did or did not contain nny words, 
signs or visible representatioIlR of tho nature 
described in section 4, sub-section (1). 

(2) The Kuper of a printing-press in resped of 
which an lWtler of foreiJure has been made under sub-
section (2) of sf'dum 12 on Ow groU'y/4 tltat it has bel''' 
used in exmJraventiorl of .mb-secti.on (1) of that sec-
tiott may apply to such High Oourt to set a.Wle tlte 
orw on the grooM that (.he press was not. so u.~ed. 

24. Every such application shall be. heard and 
determint>..d by a Specinl 

Hearing by Special Bench. Bench of the High Court 
composed of three .Judges, 

or, where the High Court consists of less tha.n three 
JudgeH, of all the Judges. 

25. (1) If it appears to the Special Bench 
(YfI. an application wlder 

Order of Special Bench sub-section (1) of secti.on 
setting aside forfeitut'lf. 23 that the words, signs 
or visible representations contained in the 
newspaper, book or other document in respect of 
which the order in question was made were not 
of the nature described in section 4, sub-section 
(1), the Special Bench shall set aside the order • • 

(2) If it appears to the Special Benclt on· an 
application under sub-section (2) of sedi(Yfl. 23 
tJwl tk printing-press was not used in contravention 
of sOO-sedion (1) of section 12, it shall set asid.e tlte 
order of forfeiture. 

(3) Where there is u. difference of opinion 
among the Judges forming the Special Bench, 
the decision shall be in accordance with the 
opinion of the majority (if any) of those Judges. 

(4) Where there is no 8Uch majority which 
concurs in setting aside the order in question, 
tM order shall stand. 

26. On the hearing of an application under sub-
I<..'vidence t<J prove section (1) of section 23 

. nature or tendenoy of with reference to any 
neW8papers. newspaper, any copy of 
such newspaper published after the commencement 
of this Act may be given in evidence in aid of 
the proof of the nature or tendency of the words, 
sigD.8 or visible representations contained in 
such newspaper, in respect of which the order 
• '" was made. • 

?:;. Every High Conrt shall, 80S soon as eon-
veniently may be, frame 

ProoedlU'{, in High rules to regulate the pro-
Court. cedure in the case of 
such applications, the amount of the costs there-
of aJld the execution of orders passed thereon. 
and until such rules are framed the practice. of . 
such Court in proceedings other thp,n suits and 
1I.ppeals shall apply, so far as may be practicable, 
to such applications. . 
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Supplemental. 
28. ~;very notice under this Aot shall be 

Service of notices. sent to a Magistrate, 
who shall ca.use it to be 

served in the IDaWler provided for the service of 
summonses under the Code of Criminal Procedure, 
1898 : Vof 1898. 

Provided that if service in such manner cannot 
by the exercise of due diligence he effected, the 
serving officer shall, where the not·ice is directed 
to the keeper of a press, affix It copy thereof to 
some conspicuous part of the place where the 
press is situate, as described in the keeper's 
declaration under section 4 of the Press and Regis-
tration of Books Act, 1867, and where the notice xxv of 18117. 
is directed to the publisher of a newspaper, to some 
conspicuous part of the premises where the pub-
lication of such newspaper is conducted, as given 
in the publisher's declaration under section 5 
of the said Act j and thereupon the notice shall 
be deemed to have been duly served. 

29. Every warrant issued under this Aot 

Conduot of ·lIO&rchtllJ. 
shall, so far as it relates 
to a. search, be executed 

in the manner provided for the execution of 
search W8.1Tants 1lIlder the Codp of Criminal Pro-
cedure, 1898. Vof 1898. 

80. Every decla.ration of forfeiture purporting 
Jurisdiction barred. to he made under this 

Aet shall, as against all 
1'6l'8OnS, be oonclusive evidence that. the forfeiture 
therein referred to has taken place, and no 
proceeding purporting to be taken u.w1er this 
Act shall be called in question by any Court, 
except the High Court 011 applicati?n under 
section 23, and no civil or criminal proceeding, 
except as provided by this Act, shall be instituted 
against any person for anything done or ill good 
faith intended to be done under this Act. 

81. Nothing herein contained shall be deemed 
to prevent any persoll 

u~on of oth61' laws from being prosecuted 
Dot. under any other law for 
any act or omission which Constitutes an offence 
against this Act. 

82. So long us this Act remains in force, 
Deularll.tiona untlor Ant ull declarations req uired 

xxv of 1867 to bo made to be. made. under sf',ction 
before oertain Magis· 4, section 5, soot-ion 8 and 
t.rates. seetion 8A of the PreBS 
and Registration of Books Act, 1867, shall be xx V of 1867. 
madtl, in a Presidency-town before the Chief 
Presidency Magistrate, and elsewhere before the 
District Magistrate. 
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